
FIR No. : 201/16 

PS : Bhajanpura 

State Vs. Manish Kumar 

 

06.02.2021  

   Fresh charge-sheet filed. 

   It be checked and registered as per rules. 
 

  Pr. :  Accused stated to be on police bail. 

   IO in person. 

 

   Put up for consideration on 19.03.2021. 

    

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021



FIR No. : 598/19 

PS : Bhajanpura 

State Vs. Mohd. Faiz etc. 

 

06.02.2021  

   Fresh charge-sheet filed. 

   It be checked and registered as per rules. 
 

  Pr. :  All accused persons stated to be on police bail. 

   IO in person. 

 

   Put up for consideration on 19.03.2021. 

    

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021



FIR No. : 028468/18 

PS : Bhajanpura 

State Vs. Akash Tomar etc. 

 

06.02.2021  

   Fresh charge-sheet filed. 

   It be checked and registered as per rules. 
 

  Pr. :  Both accused persons on court bail. 

   IO in person. 

 

   Put up for consideration on 22.03.2021. 

    

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021



FIR No. : 376/2020 

PS : Bhajanpura 

State Vs. Juneid @ Chacha 

 

06.02.2021  

   Fresh charge-sheet filed. 

   It be checked and registered as per rules. 
 

  Pr. :  Accused on police bail. 

   IO in person. 

 

   Put up for consideration on 22.03.2021. 

    

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021



FIR No. : 434/19 

PS : Bhajanpura 

State Vs. Rajinder Kumar 

 

06.02.2021  

   Fresh charge-sheet filed. 

   It be checked and registered as per rules. 
 

  Pr. :  Accused on police bail. 

   IO in person. 

 

   Put up for consideration on 22.03.2021. 

    

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021



FIR No. : 0539/2020 

State Vs. Mohd. Abid 

Mobile Phone : Oppo F-11 IMEI No. 861815046561451 

U/s : 356/379/411/34 IPC 

 

06.02.2021 

   This is an application for release of mobile phone Oppo F-11 

IMEI No. 861815046561451 on superdari.   

  Pr. :  Ld. Counsel Mr. A.A. Khan for the applicant through VC. 

   Ld. APP for State 

 

  Reply filed by IO. 

  Considering the Corona pandemic hearing was conducted 

through video conferencing via Cisco Webex. 

  Copy of application, reply and other relevant documents 

were received through e-mail. 

  An application for release of mobile phone Model No. Oppo F-

11 IMEI No. 861815046561451 is already filed by the applicant. 

  Report of I.O. is received. Submissions heard and report perused.  

As per the report of the IO, he has no objection if the mobile phones Model 

No. Oppo F-11 IMEI No. 861815046561451 is released on superdari.    

  In these circumstances, the aforesaid mobile phone i.e. Model 

No. Oppo F-11 IMEI No. 861815046561451 be released to the owner 

subject to the following conditions: 

1. Mobile phone Model No. Oppo F-11 IMEI No. 861815046561451 in 

question be released to its true owner ; 

2.  That he shall not sell off or otherwise dispose of the said mobile phone 

without the prior permission of the court and shall produce the said mobile 

phone as and when directed by the court ; 

3. IO shall prepare detailed panchnama also mentioning the colour, 



appearance, number, registered owner and other necessary details of the 

mobile phone ; 

4.  IO shall take the coloured photographs of the said mobile phone from 

different sides and also of the IMEI and SIM number of the said phone ; 

5.  The photographs should be attested and counter signed by the 

complainant, accused and the owner ; 

6.  The IO shall get the videography of the said mobile phone done in such 

a manner that the colour, appearance, IMEI number and SIM number of the 

phone are clearly visible. 

7.  IO shall get the said mobile phone valued from a proper valuer and 

shall take a valuation report in this regard from the valuer; 

8.  The expenses for photography, videography and the valuation shall be 

done at the expenses of the rightful owner.  

9. IO shall keep on record the copy of the bill / invoice with respect to the 

purchase of the said mobile phone. 

 Copy of this order be given dasti to the applicant and SHO for 

compliance. 

          

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021



FIR No. : 20/2021 

PS : Bhajanpura 

U/s : 25/54/59 Arms Act 

Bail application of applicant/accused Rehan 

 

06.02.2021 

   Vide this order, I shall dispose off the bail application U/s 437 Cr.P.C. 

moved on behalf of applicant/accused Rehan. 

 

  Pr. :  Ld. APP for the State. 

   Mr. Tariq Hashmi, Counsel for the applicant through VC. 

   Considering the Corona pandemic, hearing was conducted through video-

conferencing via Cisco Webex. 

   Copy of bail application and other relevant documents were received 

through e. mail. 

   Reply filed by IO. 

   Ld. Counsel for the applicant / accused submits that applicant is in JC since 

12.01.2021 and he has been falsely implicated in the present case. He is the sole bread 

earner of his family. Investigation in the case is complete. Bail has been prayed on these 

grounds. 

   In his reply, IO has opposed the bail. 

   Considering that the accused is in JC since 12.01.2021 and is not required for 

further investigation in the present matter, therefore, no purpose would be served by keeping 

the accused in further detention. Though there are several previous involvements of the 

accused as per IO report, but it is trite to state that the bail is the rule and jail is the 

exception. 

   Ld. APP has however opposed the bail that accused has no permanent address 

in Delhi and is likely to abscond. However, Counsel for Applicant/Accused has affirmed 

that accused is permanent resident of Delhi and further the accused is willing to provide 

local surety as well.  

  Hence, considering the aforementioned circumstances, I find that no purpose 

would be served by keeping accused in further detention and therefore, applicant / accused 

is hereby admitted to bail on his furnishing a personal bond in the sum of Rs. 10,000/- with 

one surety in the like amount. Bail is granted to the accused subject to the following 

conditions:- 



i) That he shall not indulge into any offence of similar nature again for which he 

is charged in the present case;  

ii) That he shall co-operate in the investigation and will appear before the 

investigating agency or the Court as and when required. 

iii) That he shall not directly or indirectly make any inducement, threat or any 

promise to any person acquainted with the facts of the case so as to dissuade him from 

disclosing such facts to the Court or to any police officer or tamper with the evidence. 

   Bail application is disposed off accordingly. 

   Copy be sent to the Jail Superintendent. 

 

           (Rupinder Singh Dhiman)        

                 MM-01/NE/KKD/06.02.2021 
 



CIS No. : 298/17 

PS : Bhajanpura 

G.C. Diwedi Vs. Manu Aggarwal 

 

06.02.2021  

 

  Pr. :  None. 

 

   Put up on 10.02.2021. 

    

           (Rupinder Singh Dhiman)        
 


		2021-02-06T15:03:07+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:03:18+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:03:29+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:03:47+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:04:08+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:04:24+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:04:39+0530
	RUPINDER SINGH DHIMAN


		2021-02-06T15:04:49+0530
	RUPINDER SINGH DHIMAN




